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When the case is taken up for admission Mr. !<ar, Ld. 

Advocate, appearing on behalf of the respondents, submits that 

the case may be disposed of on the basis of the letter dated 

185-1998 issued by the Superintendent of Post Offices, South 

. .. 	Presyi. Djisjo, Baruipur by which the cned put-offduty 

order had been rey-O-O.-i-i with immediate effect. I have gene through 

the letter dated 18598. A copy of the letter may be kept in 

the record after duly attestation by the Advocate concerned,. 

2. 	In view of the aforesaid letter I find no difficulty to 

dispose the case since the applicant has got the benefit as 

rayed for in this case. Therefore, the case is disposed of 

awarding no costs. 
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